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 (Shri  E.  R.  Krishnan)
 accounts.  It  was  even  said,  at  the
 time  of  the  spilt  of  the  Communist
 Party  of  India,  that  their  leader,  Shri
 Dange  had  an  account in  a  Swiss
 Bank  and  that  that  was  also  one  of
 the  causes  for  the  split.  This  news
 had  appeared  in  many  newspapers
 at  that  time,

 It  is  needless  for  me  to  say  that
 the  operation  of  foreign  accounts  by
 Indians  lead  to  leakage  of  foreign  ex-
 change.  In  fact,  this  malpractice  has
 been  examined  and  according  to  the
 Kaul  Committee  appointed  by  the
 Central  Government,  the  foreign  ex-
 ehange  leakage  was  to  the  tune  of
 Re.  240  crores.  I,  therefore,  humb-
 ly  sumbit  that  this  matter  of  Indians
 holding  foreign  accounts  should  be
 gone  into  by  the  Reserve  Bank  of
 India  and  they  should  discover  such
 accounts  and  bring  them  to  public
 light.  ए  necessary,  the  Reserve  Bank
 of  India  Act  can  further  be  amend-
 ed.

 With  these  words,  I  support  the
 Bill  before  the  House  og  behalf  of
 the  D.M.K.

 SHRI  YESHWANTRAO  CHAVAN:
 Even  the  hon.  Member  who  spoke
 just  now,  though  he  made  a  mention
 of  some  of  the  things  which  are  not
 connected  with  the  Bill,  has  support-
 ed  the  Bill,  He  made  a  mention  of
 some  foreign  accounts  by  some  peo-
 ple  in  this  country.  If  he  has  got  any
 epecific  information,  he  can  give  it
 to  us.  But  merely  making  allega-
 tions  against  anybody  is  not  right,  I
 would  say,  at  least  for  a  Member  of
 this  hon.  House.  But,  any  way  as
 he  has  supported  the  Bill,  I  welcome
 his  support  to  the  Bill.

 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  further  to  amend
 the  Reserve  Bank  of  India  Act,
 1934,  be  taken  into  consideration.”

 The  motion  was  adopted.
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 MR.  CHAIRMAN:  There  उं  one
 clause—clause  (2).  There  are  no
 amendments  to  it,  The  one  amend-
 ment  that  was  given  was  not  given
 in  time.

 So,  the  question  ig:

 “That  clause  2  stand  part  of  the
 Bill.”

 The  motion  was  adopted,
 MR.  CHAIRMAN:  Now,  the  ques-

 tion  is:

 “That  clause  1,  the  Enacting  For-
 mula  and  the  Title  stand  part  cf
 the  Bill.”

 The  motion  was  adopted,
 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 SHRI  YESHWANTRAO  CHAVAN:
 Sir,  I  move:

 “That  the  Bill  be  passed.”
 MR.  CHAIRMAN:  The  question  is:

 “That  the  Bill  be  passed.”

 The  motion  was  adopted.

 16.45  hrs.
 SUPPLEMENTARY  DEMANDS  FOR

 GRANTS*  (ORISSA),  1973-74.

 MR.  CHAIRMAN:  We  will  now  take
 up  the  Supplementary  Demands  for
 Grants  (Orissa).

 Demanp  No,  1—Elections  and  other
 Expenditure  relating  to  the
 Home  Department.

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  aot
 exceeding  Rs,  67,66,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Orissa
 to  defray  the  charges  which  will
 come  in  course  of  payment  during

 *  Moved  with  the  recommendation  of  the  President.
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 the  year  ending  the  3155  day  of
 March,  1974,  in  respect  of  ‘Elections
 and  other  Expenditure  relating  to
 the  Home  Department’.”

 Demanp  No,  11—Expenditure  relat-
 ing  to  the  Education  Depart-
 ment.

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  pot
 exceeding  Rs.  1,46,95,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Orissa
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1974,  in  respect  of  ‘Expendi-
 ture  relating  to  the  Education
 Department’.”

 Dremanp  No,  23.—Public  Health.

 MR.  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  34,93,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  state  of  Orissa
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  31st  day  of
 March,  1974,  in  respect  of  ‘Public
 Health’.”

 Demanp  No.  24A.—Lift  Irrigation.

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  14,58,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Orissa
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1974,  in  respect  of  ‘Lift  Irri-
 gation’.”

 Demanpb  No.  31.—Forest.

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,30,000  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Orissa
 to  defray  the  charges  which  will
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 come  in  course  of  payment  during
 the  year  ending  the  31st  day  of
 March,  1974,  in  respect  of  ‘Forest’.”

 Demand  No.  34.—Expenditure  re-
 lating  to  the  Urban  Develop-
 ment  Department.

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  pot
 exceeding  Rs.  4,00,000  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Orissa
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1974,  in  respect  of  ‘Expendi-
 ture  relating  to  the  Urban  Deve-
 lopment  Department’.”

 Demand  No.  55.—Share  Capital
 Contribution  and  Loans  to  Co-
 operative  Organisaions.

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  26,70,000  be  granted to
 the  President  out  of  the  Consolida-
 ted  Fund  of  the  State  of  Orissa  to
 defray  the  charges  which  will  come
 in  course  of  payment  during  the
 year  ending  the  315  day  of  March,
 1974,  in  respect  of  ‘Share  Capital
 Contribution  and  Loans  to  Co-op-
 erative  Organisations’.”

 The  hon.  Members  who  want  to
 move  the  cut  motions,  may,  please,

 move  them.

 SHRI  P.  K.  DEO  (Kalahandi):  I
 move:

 ‘That  the  demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  67,66,000  in  respect  of  elec
 tions  and  other  expenditure  relat-
 ing  to  the  Home  Department  be  re
 duced  by  Rs.  100.”

 [Holding  of  early  elections  and
 delimitation  of  constituencies  (1)]
 “That  the  demand  for  a  supple-

 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  1,46,95,000  in  respect  of  ex-
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 penditure  relating  to  the  Education
 Department  be  reduced  by  Rs.  100”.
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 {Educational  problems  in  Kala-
 handi  District  of  Orissa  (2).]
 SHRI  BAKSI  NAYAK  (Phulbani):

 I  move:
 “That  the  demand  for  a  supple-

 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  1,46,95,000  in  respect  of
 expenditure  relating  to  the  Educa-
 tion  Department  be  reduced  by
 Rs.  100”.

 [Educational  problems  in  Phul-
 bani  District  of  Orissa  (3).]

 SHRI  P.  K.  DEO:  I  move:
 “That  the  demand  for  a  supple’

 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  34.93,000  in  respect  of  Pub-
 lic  Health  be  reduced  by
 Rs.  100.”

 {Probluems  of  public  health  in
 Kalahandi  District  of  Orissa

 (4).
 SHRI  BAKSI  NAYAK:  I  move:

 “That  the  demand  for  a  Supple-
 mentary  grant  ol  a  sum  not  exceed-
 ing  Rs,  34,93,000,  in  respect  of  Pub-
 lic  Health  be  reduced  by  Rs.  ॥”

 {Problems  cf  public  health  in
 Phulbani  District  of  Orissa  (5).)

 SHRI  P.  K.  DEO:  I  move:
 “That  the  demand  for  a  Supple-

 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  14,58,000  in  respect  of  Lift
 Trrigation  be  reduced  by  Rs,  100”.

 (Lift  irrigation  problems  of  Fa-
 lahandi  District  of  Orissa  and  the
 Bagnadi  irrigation  project  (6).]

 SHRI  BAKSI  NAYAK:  I  move:
 “That  the  demand  for  a  supple-

 mentary  grant  of  a  sum  not  exced-
 ing  Rs.  14.58,000  in  respect  of  Lift
 Irrigation  be  reduced  by  Rs.  100”.

 [Life  irrigation  problems  of
 Phulbani  District  of  Orissa  and
 the  Bagnadi  irrigation  project
 (D1
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 SHRI  P.  K.  DEO:  1  move:
 “That  the  demand  for  a  Supple-

 mentary  grant  of  a  sum  not  exceec-
 ing  Rs.  3,30,000  in  respect  of  Forest
 be  reduced  by  Rs.  100",

 [Problems  of  shifting  cultivation
 in  Kalahandi  District  of  Orissa
 and  harassment  of  forest  officials
 (8)

 SHRI  BAKSI  NAYAK:  I  move:
 “That  the  demand  for  a  Suple-

 mentary  grant  of  a  sum  not  exceed-
 ing  Rs,  330,000  in  respect  of  Forest
 be  reduced  by  Rs.  100°.

 [Problems  of  shifting  cultivation
 in  Phulbani  District  and  harass-
 ment  of  forest  officials  (9).)

 SHRI  P.  K.  DEO:  I  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  exceed-
 ing  Rs.  26.70.000  in  respect  of  Share
 Canital  ccntribution  and  Loans  to
 Co-operative  Organisations  ४  re-

 duced  by  Rs.  100.”

 (Desirability  of  early  constitu-
 tion  of  the  board  of  the  State
 Land  Development  Bank  (199.7

 MR.  CHAIRMAN:  The  cut  motions
 are  also  befcre  the  House.

 SHRI  CHINTAMANI  PANIGRAHI
 (Bhubaneswar):  In  this  Supplement-
 ary  Demands  for  Grants  of  Orissa
 there  ig  a  provision  for  Lift  Irrigation
 Department.  It  is  a  good  thing  some
 amount  is  provided  for.  There  are
 shortcomings  so  far  as  Lift  {rri-
 gation  Department  is  converned.  This
 should  be  remedied.  1,000  pumps2ts
 were  to  be  energisei  during  1972-73
 but  only  611  pumpsets  have  been  en-
 ergised  during  the  year.  There  was
 also  a  programme  to  energise  on:
 thousand  lift  irrigation  points  during
 1973-74  whereas  cnly  50  lift  irrigation
 points  were  energised  in  the  current
 year  as  far.  That  is,  during  April,  May
 etc.  in  this  year,  The  programme  cka!-
 ked  out  for  the  Lift  Irrigation  De-
 partment  is  slow.  down  in  the  लान
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 rent  year  from  April,  May,  June  to
 July.  It  should  be  speeded  up.  The
 target  to  itself  is  low,  at  least  it
 should  be  fulfilled,  without  any  re-
 duction.

 There  is  a  proposal  which  we  hear
 now  that  the  Lift  Irrigation  Depart-
 ment  is  going  to  be  converted  into  a
 Corporaticn.  If  this  is  going  to  be  a
 Corporation,  these  employees  working
 there  for  the  past  i0  to  15  years
 should  not  be  retrenched,  they  should
 be  taken  on  loan  or  on  deputation,
 etc.  to  the  Corporation  so  that  their
 services  could  be  continued.

 Two  schemes  for  Chilka  Lake  Deve-
 lopment  are  pending  with  Central  Go-
 verrment.  The  State  Government  has
 requested  the  Government  of  India  to
 declare  Chilka  Lake  which  is  a  most
 beautiful  lake  in  our  country  as  a
 National  Lake.  There  is  a  program-
 me  also  before  Government  of  India
 which  is  pending  for  the  last  many
 months,  to  delcare  Chilka  as  a  National
 Centre  for  tourist  and  to  declare  it  as
 national  lake  and  to  construct  bunga-
 lows.  There  are  ten  to  twelve  hilis  in
 the  lake  itself  and  on  the  shore
 and  there  is  the  proposal  to  con-
 structen  bungalows  on  top  of  them
 and  Jay  out  gardens,  paths  and  foun-
 tains  in  all  these  hills  and  for  con-
 struction  of  a  ring  road  about  100
 km.  in  length  like  a  marine  drive
 around  the  lake  and  this  programme
 which  is  before  the  Government  of
 India  would  cost  about  Rs.  15  crores
 and  I  hope  the  Government  would
 give  due  consideration  to  these  pro-
 jects  during  the  Plan  period.

 For  dvelopment  of  Chilka  lake
 fisheries  there  is  a  project  at  a  cost  of
 Rs.  13  crores.  This  is  now  pending
 with  the  Government  of  India.  The
 World  Bank  has  evinced  great  in-
 terest  in  this  project.  I  hope  the  nego-
 tiations  which  are  going  on  between
 the  State  Government,  Government
 of  India  and  the  World  Bank  would
 be  expedited  so  that  this  Fisheries
 Scheme  of  Rs.  13  crores  will  come
 to  fruition.  We  are  glad  that  the
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 Navy  Boys  Training  School  has  been
 sanctioned  by  the  Government  of
 India.  The  total  amount  invested  for
 development  of  Chilka  Lake  Area
 would  come  to  near  about  Rs.  50
 crores  if  the  Government  of  India
 clears  these  projects  for  implemen-
 tion  so  that  the  Chilka  lake  area
 which  has  a  fishermen  population  of
 about  65,000  who  live  a  poor  life  will
 be  benefited  if  this  entire  area  is
 developed.  That  would  help  greatly
 the  economy  of  Orissa  as  a  whole.
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 There  are  two  more  projects  which
 are  lying  with  the  Government  which
 I  would  like  that  the  Government  of
 India  would  clear  up.  Near  Chilka
 lake  area,  there  is  one  refugee  colony
 called  Bhusandapur  where  there  are
 about  6,000  old  refugee  families  who
 have  been  resettled.  This  was  com-
 pletely  a  Government  of  India  Recla-
 mation  Scheme  ‘under  which  the  land
 was  reclaimed.  It  was  _  re-claimed
 with  the  assistance  of  the  Govern-
 ment  of  India.  They  should  do  some-
 thing  as  to  how  to.  save  this  entire
 area  from  water-logging  and  sub-
 mergence.  What  happens  today  is
 this.  This  is  an  area  of  about  15,000
 acres.  Because  of  rain  and  flood  the
 whole  area  is  waterlogged  or  inun-
 dated.  Naturally,  it  is  the  refugees
 who  suffer  greatly.  Since  the  area  is
 inhabited  by  the  refugees,  it  is  said
 that  this  is  the  responsibility  of  the
 State  Government.  But,  still,  the
 Government  of  India  owes  the  res-
 ponsibility  to  those  people.  There
 was  a  scheme  which  has  been  sub-
 mitted  to  the  Government  of  India  at
 a  cost  of  more  than  Rs.  29,60,000
 which  was  just  to  protect  an  area  of
 15,000  acres  from  inundation.  This
 scheme  was  put  up  before  the  Techni-
 cal  Advisory  Committee  at  their
 meeting  held  on  16th  and  17th  April,
 1973.  This  is  a  Government  of  India
 Committee.  They  said  that  this
 scheme  should  be  further  scrutnised
 and  model  studies  should  be  made
 before  clearing  it  up.  This  is  a  life
 and  death  question  to  these  6,000
 families  of  refugees.  I  hope  that  this
 Advisory  Committee  should  not  stand
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 in  the  way  of  giving  clearance  to  this
 scheme.

 Similarly,  there  is  another  area
 which  is  in  my  Kurda  Constituency
 which  is  completely  submerged  from
 the  rain  and  flood  waters  which  is
 called  Rajua  Ghai  and  Daya  and  Mak-
 Ta  area  and  which  are  continually
 suffering  from  heavy  floods.  Almost
 about  32,500  acres  get  submerged  and
 about  100  villages  are  affected.  Here
 also  the  Government  of  Orissa  was
 kind  enough,  when  it  was  under  Con-
 gress  rule,  to  formulate  a  scheme
 amounting  to  88  lakhs  of  rupees  for
 giving  protection  to  all  the  100  vil-
 lages  and  32,500  acres  of  land.  This
 was  also  another  scheme  which  was
 forwarded  to  the  Government  of
 India  for  clearance.  Again  the  Tech-
 nical  Advisory  Committee  has  stood
 in  the  way  and  I  am  told  that  a  fur-
 ther  study  has  got  to  be  made  on
 this.  After  so  much  of  study  on  these
 two  projects,  still  the  Technical  Advi-
 sory  Committee  stands  in  the  way.  I
 therefore  request  the  hon.  Minister  to
 see  that  these  are  cleared  as  quickly
 as  possible.

 There  are  certain  provisions  in  the
 supplementary  demands  for  educa-
 tion  grants.  I  would  submit  to  the.
 hon.  Minister  that  non-Government
 Collages  in  Orissa  are  experiencing
 great  financial  difficulties.  I  got  a
 telegram  just  yesterday  stating  that
 in  Khurda  College  the  teachers  have
 not  received  their  salaries  for  the
 last  three  to  four  months,  because
 the  government  has  not  released  the
 ad  hoc  grants  to  the  college  or  they
 do  it  in  such  a  manner  that  the  col-
 Iges  do  not  get  it  regularly.  There-
 fore  because  they  do  not  get  their
 pay,  the  lecturers  had  gone  on  a  sort
 of  a  strike  and  the  college  education
 suffers.  I  hope  that  in  the  budget
 when  there  is  a  provision  of  Rs.  10.5
 lakhs  for  ad  hoc  grants  to  these  non-
 government  colleges  I  do  not  know
 why,  when  this  grant  is  there,  that
 is  not  belng  released  to  them  and,  as
 a  result,  the  colleges  are  suffering?
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 I  would  also  like  to  refer  to  the
 problem  of  acute  unemployment:  in
 my  State.  As  you  know,  the  per  capita
 income  in  Orissa  is  the  lowest  in  the
 whole  country,  and  65  per  cent  of  the
 people  there  live  below  the  poverty-
 line,  that  is,  they  have  an  income  of
 only  50  paise  a  day,  and  40  per  cent
 of  the  population  of  Orissa  consists  of
 tribals  and  Scheduled  Castes.  There-
 fore,  you  can  imagine  how  serious  the
 problem  of  unemployment  today  in  our
 State  is.

 As  per  the  live  register  ०00  the
 employment  exchanges  as  on  315
 December,  1972,  the  total  number  of
 unemployed  was  2,43,587.  Out  of
 them,  the  educated  unemployed,  that
 is  those  who  are  above  matriculates—
 I  am  not  taking  into  consideration
 matriculates—constitute  94,923.  There-
 fore,  the  problem  of  even  educated
 unemployment  is  very  serious.  The
 Government  have  formulated  certain
 schemes  and  the  State  Government
 have  also  drawn  up  certain  schemes
 to  provide  employment  to  the  un-
 employed  and  especially  to  the  educat-
 ed  unemployed.  I  hope  that  those
 schemes  will  be  implemented  immedi-
 ately  so  that  the  people  will  get  relief.

 So  far  as  education  is  concerned,
 the  Government  of  Orissa  have  asked
 for  more  facilities  for  education  in
 the  tribal  areas.  I  hope  that  the  ex-
 isting  lacunae  will  be  overcome  and
 the  Government  will  have  more  tribal
 agencies  which  the  State  Government
 have  asked  for,  so  that  we  could  make
 a  little  improvement  so  far  as  the
 tribals  and  the  Scheduled  Castes  are
 concerned.  With  these  words,  I  sup-
 port  the  Demands.

 SHRI  SURENDRA  MOHANTY
 (Kendrapara):  Rising  to  speak  on
 the  Supplementary  Demands  for  grants
 for  expenditure  of  the  State  of  Orissa
 for  1973-74.  I  cannot  help  expressing
 my  distress.  resentment  and  anger  at
 the  manner  in  which  people’s  will  was
 stified,  the  Constitution  was  subverted
 and  a  sort  of  wonden  bureaucracy  was
 imposed  on  the  people  of  Orissa  in  the
 name  of  President’s  rule.
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 While  going  through  these  docu-
 ments,  you  will  find  that  the  utter
 callousness  of  the  President's  rule
 towards  the  afflicted  people  of  Orissa
 and  a  perverse  sense  of  priorities  are
 more  than  apparent  in  the  Supple-
 mentary  Demands.  It  does  not  reflect
 the  inadequacies  of  the  Government
 relief  measures  for  the  amelioration  of
 the  conditions  of  the  flood  and  famine
 afflicted  people  of  Orissa.

 May  I  here  give  an  instance?  If  you
 look  at  the  introductory  remarks  at
 page  1  line  8  you  will  find  that  Rs.  4
 lakhs  are  earmarked  for  sinking  tube
 wells  in  cyclone-affected  areas,  while
 Rs  3.33  lakhs  are  provided  for  salvag-
 ing  cyclone-damaged  trees.  In  the
 cyclone-affected  areas  where  people  are
 not  even  getting  a  drop  of  drinking
 water  due  to  saline  inundation  and
 where  scarcity  of  drinking  water  is  an
 acute  problem,  Rs.  4  lakhs  are  being
 earmarked  for  sinking  tube-wells,
 whereas  for  salvaging  the  cyclone-
 affected  trees,  Rs.  3.30  lakhs  are  being
 spent.  Would  the  hon.  Minister  care
 to  reply  on  whom  he  has  more  reli-
 ance  and  for  whom  he  would  allot  a
 higher  priority,  to  the  cyclone-affected
 trees  or  the  cyclone-affected  human
 beings?  The  cylone  is  a  long  past
 story,  and  it  occured  in  1971.

 SHRI  CHINTAMANI  PANIGRAHI:
 A  sum  of  Rs.  60  lakhs  will  be  realised
 out  of  the  sale  of  the  trees.

 17  hrs

 SHRI  SURENDRA  MOHANTY:
 When  the  next  budget  will  come,  you
 will  find  that  Rs.  3.30  lakhs  would
 have  gone  down  the  drains  into  the
 pockets  of  some  ingenious  persons,
 contractors,  who  would  be  salvaging
 these  trees.  If  the  government  assess-
 ment  that  they  are  going  to  realise
 Rs.  f0  lakhs  is  correct  from.  salvaging
 these  cyclone-affected  trees,  may  I
 know  what  the  Government  of  Orissa
 did  during  the  last  two  years  to  sal-
 vage  these  trees  and  earn  this  Rs.  60
 lakhs.  Therefore,  it  ig  fraud  which
 under  the  name  of  a  grant  is  being

 perpetrated  on  the  people  of  Orisza.
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 That  shows  in  what  cavalier  and  light- hearted  fashion  President's  rule  is
 tackling  the  problems  of  Orissa.

 D.S.G:  338

 You  will  find  under  Demand  No  23,
 Public  Health,  Rs.  4.68  lakhs  are  ear-
 marked  for  establishment  of  coopera-
 tive  dispensaries  in  the  State.  Would
 the  hon.  Member  care  to  enlighten  this
 House  on  his  concept  of  a  co-operative
 dispensary?  Does  he  know  that  the
 co-operative  movement,  not  only  in  the
 State  of  Orissa,  but  by  and  large  in
 different  parts  of  the  country  also,  has
 been  an  abysmal  failure?  In  that  con-
 text,  what  does  he  mean  by  ‘co-opera-
 tive  dispensary’?  At  least,  this  House
 should  have  been  furnished  with  some
 details  as  to  what  is  meant
 by  ‘co-operative  dispensary’  co-opera-
 tion  among  whom  and  how  these  dis-
 pansaries  are  going  to  function  and
 whether  we  are  going  to  sanction  this
 money  for  this  kind  of  day-dreams
 which  have  no  basis  in  reality.

 Lift  irrigation  has  already  been
 touched  upon  by  the  previous  Speaker.
 This  is  again  on  the  revenue  head,
 Rs.  14.68  lakhs  or  Rs.  15  lakhs,  ear-
 marked  for  lift  irrigation.  It  is  only
 on  the  revenue  head.  That  means  you
 are  not  going  to  instal  new  lift  irriga-
 tion  points.  While  lands  are  thirsting
 for  water  due  to  lack  of  irrigation,
 where  there  is  no  flow  irrigation,  lift
 irrigation  is  the  only  solution.  But  the
 provision  for  it  is  much  too  inade-
 quate  and  more  over,  it  is  on  the
 revenue  side  and  not  on  the  capital
 side.  That  means  you  are  not  going
 to  take  up  any  new  lift  irrigation
 points,  even  though  the  lands  are
 thirsting  for  water  and  drought  and
 famine  have  become  almost  a_  pare-
 monial  feature  of  our  lives.

 Taking  education,  you  will  find  a
 similar  fishy  statement.  Under  the
 Special  Employment  Scheme.  a  sum  of
 ‘Rs,  61.84  lakhs  for  construction  of
 class  rooms  for  primary  schools  and
 for  supply  or  teaching  equipment  to
 the  primary  schools  under  this  scheme
 sponsored  by  the  Government  of  India
 We  are  fairly  well  acauinted  with  the
 English  lantuage.  This  jis  a  pro-
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 gramme  sponsored  by  the  Government
 of  India  with  the  obvious  intention  of
 providing  employment  to  the  un-
 employed.  Would  he  care  to  explain
 how  the  supply  of  teaching  equipment
 is  going  to  solve  the  unemployment
 problem.  Unless  it  is  going  to  enrich
 some  enterprising  contractors,  how  is
 it  going  to  meet  the  needs  of  provid-
 ing  employment?  As  far  construction
 of  primary  schools,  we  are  fairly  ac-
 quainted  with  our  State.  We  know
 how  our  primary  schools  are  built.  1
 do  aot  think  the  Government  have
 yet  furnished  us  with  any  details  of
 the  proposed  new  primary  schools
 which  they  are  going  to  set  up  during
 the  period  under  consideration.  All
 these  go  to  suggest  that  in  a  most
 lighthearted  and  cavalier  fashion  the
 President's  rule  is  tackling  the  affairs
 of  the  problem-ridden  Orissa.

 Before  I  conclude,  I  would  like  to
 make  an  observation  which  may  not
 be  relevant  to  the  supplementary  de-
 mands  but  which  certainly  is  relevant
 to  the  problems  of  Orissa.  I  make  bold
 to  say  that  the  President's  rule  in
 Orissa  is  an  abysmal  story  of  stinking
 corruption.  With  all  my  great  res-
 pect  to  our  Governor.  Mr.  Jatley,  I
 would  like  to  leave  it  on  record  that
 during  his  regime,  while  Mrs.  Nandini
 Satpathy  was  the  Chief  Minister,  and
 while  she  was  also  the  Minister  in
 charge  of  vigilance,  eight  cases  of
 cotruption  under  vigilence  enquiry.
 involving  a  total  amount  of  Rs.  66
 lakhs  had  been  withdrawn.  Occasions
 will  come  when  I  will  have  to  further
 dilate  upon  it,  but  today  I  only  wish
 to  leave  it  on  record  and  warn  the
 Gove-nmen‘  of  India  that  they  should
 not  be  a  privy,  they  should  not  be  a
 party  to  this  kind  of  withdrawal  of
 eight  corruption  cases  which  involved
 Rs.  66  lakhs.

 Sir.  the  other  corruption  is  going
 on:  it  is  about  the  purchase  of  All
 India  Radio  land  for  Rs.  4  lakhs,  the
 land  for  which  the  lease  has  expired.
 The  Government  is  talking  today  of
 curtailing  non-plan  expenditure.  The
 Prime  Minister  is  exhorting  us  day  in
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 and  day  out  how  to  avoid  wasteful
 expenditure.  The  House  may  be  in-
 terested  to  learn  that  only  last  week,
 80  Class  I  officers  of  the  Government
 of  Orissa  descended  upon  Delhi  to
 discuss  planning.  The  whole  Orissa
 Bhavan  was  packed  to  the  brim;  the
 hotels  were  packed.  On  top  of  that
 who  came?  There  came  a_  politician
 who  has  been  defeated  in  the  last
 election  and  who  has  been  rehabilitat-
 ed  as  the  Deputy  Chairman  of  the
 Planning  Board  and  still  on  top  of  it
 came  the  Chairman,  the  Governor  him-
 self.  And,  as  though  all  these  were
 not  enough  and  in  spite  of  this  im-
 pressive  team,  Shrimati  Nandini  Sat-
 pathy  had  a  so  to  come.  Is  this  the  way how  you  are  going  to  rule  the  State
 of  Orissa?  Is  this  the  way  how  you
 are  going  to  deal  with  your  planning?
 If  you  calculate  the  travelling  allow-
 ances  and  the  daily  allowances  of  these
 80  officers.  without  the  Governor  and
 the  Deputy  Chairman,  according  to
 my  calculation  at  least.  it  will  exceed
 a  lakh  of  rupees.  Is  this  the  way
 you  are  going  to  avoid  wasteful  ex-
 penditure?  While  the  people  of  Orissa
 are  dying  of  starvation,  which  you
 attribute  to  gastro-enteritis,  we  can
 not  tolerate  this  kind  of  callous  atti-
 tude  of  the  Centre  towards  the  State.
 However.  it  is  a  different  story.  I  am
 glad  to  find  that  you  have  made  some
 provision  for  the  elections  in  the  State,
 but  the  time  will  come  when  the  neo-
 ple  will  give  fitting  reply.  In  the
 meantime,  may  I  request  the  hon.
 Minister.  throueh  you.  to  be  more
 sympathetic  and  at  least  bring  to  bear
 hie  good  offices  upan  the  Govenor  of
 Orissa  to  see  that  he  does  not  behave
 like  a  marienette  in  the  hands  of  the
 hidden  powers  and  कि  दि...  that  the  State
 is  ruled  nat  only  cleanly  hut  also  ahly
 and  effectively.

 SHRI  BANAMALI  PATNAIK  (Puri):
 Mr.  Chairman,  Sir.  last  time,  when
 the  House  discussed  the  Orissa  budget
 and  alen  the  Presidential  Proclamation
 we  made  a  suggestion  that  the  Land
 Reforms  Act  should  be  imnlemented
 with  effect  from  the  9nd  of  October.
 on  Gandhi  Javanti  Day.
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 Unfortunately  we  find  there  is  no
 provision  for  this  purpose  in  the  sup-
 plementary  budget.  Unless  there  is
 provision  for  the  implemntation  of
 land  reforms,  it  will  not  be  possible
 to  implement  them.  Therefore,  I  am
 sugesting  that  in  the  second  supple-
 mentary  budget  some  provision  can
 be  made  out  of  the  contigency  fund
 so  that  this  could  be  implemented.
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 My  friend  has  already  spoken  about
 lack  of  provision  for  the  expansion  uf
 education  either  secondary  or  college
 stage.  It  is  clear  from  the  report
 submitted  to  the  House  about  the
 work  done  even  under  the  President's
 rule.  According  to  the  reports  of
 the  University  Grants  Commission,
 University  education  in  Orissa  is  the
 lowest  in  India.  Therefore,  there
 should  be  expansion  of  educa-
 tion  at  the  college  level.  In  order
 to  improve  college  education  some-
 time  -7o  the  Government  of  Orissa
 reque:ted  the  U.G.C,  and  they  con-
 ducted  an  inspection  of  the  colleges
 in  Orissa  State,  and  recommended  as-
 sistance  to  both  private  and  Govern-
 ment  colleges  at  the  rate  of  Rs.  5
 lakhs  per  unit.  Unfortunately  there
 was  no  provision  on  behalf  of  फ
 State  Government  for  a  matching
 contribution.  Therefore,  the  colleges
 in  Orissa  could  not  avail  of  the  U.G.C.
 grant  which  was  of  the  order  of  more
 than  Rs.  3  crores.  If  the  State  Go-
 vernment  had  provided  about  Rs,  25
 lakhs,  this  could  have  been  done.
 That  period  ig  already  over  and  I  do
 not  know  whether  the  U.G.C,  would
 relax  it  and  whether  the  State  Go-
 vernment  will  atleast  now  be  able  to
 provide  money  for  the  improvement
 of  the  colleges  such  as  provision  of
 science  laboratories,  hostles  quarters
 etc.  which  the  U.G.C.  had  specified.
 There  are  several  private  colleges
 which  cannot  avail  of  this  grant  and
 if  that  provision  is  made  by  the
 Orissa  Gcevernment,  they  cannot  im-
 prove.  भ

 My  friend  Mr.  Mohanty  objected
 to  expansion  and  construction  of
 school  buildings.  Perhaps  he  is  not
 aware  that  in  Koraput  and  Phiulbani
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 districts,  at  many  places  there  are
 no  school  buildings  at  all.  Schools
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 are  held  under  the  shade  of  trees
 practically  under  nowhere.  School
 buildings  are  there  in  the  coastal
 arcas  and  they  were  provided  by  the
 Gram  Panchayat  or  Panchayat  Sami-
 tis.  Ip  the  tribal  areas  they  were  un
 able  to  build  houses.  I  think  most  of
 the  provision  for  school  buildings  is
 for  primary  schools  in  the  tribal
 areas,  where  buildings  have  to  be
 constructed.  Unless  buildings  are
 there,  there  cann:t  be  any  expansion
 and  therefore,  school  buildings  are
 necessary  and  that  provision  must  pe
 there.

 They  have  reduced  the  number  of
 seats  in  the  medical  colleges  by  100.
 This  tussle  has  been  going  on  for  the
 last  few  years  and  the  Indian  Coun-
 cil  of  Medical  Council  have  been  ub-
 jecting  to  the  increased  number  say-

 ing  that  there  were  not  sufficient
 facilities  in  the  existing  medical  col-
 leges,  and  so  the  seats  should  not
 be  increased.  The  Orissa  Government
 always  refusec  and  insisteg  cn  the
 increase  of  seats.  At  present,  State
 Government  thinks  that  there  are  a
 large  number  of  unemployed  medical
 graduates  ang  so  the  seats  should  be
 reduced.  This  argument  is  applicable
 to  all  the  clauses  of  students,  whether
 medica]  or  otherwise.  Unemployment
 problems  is  not  peculiar  to  the  medi-
 cal  profession;  it  is  therefore  in  the
 general  sector  also.  Whereas  the
 medical  graduate can  get  self-employ-
 ment  and  can  do  private  practice,  in
 the  other  case  it  is  somewhat  diffi-
 cult.  Besides  we  are  thinking  of
 better  health  scheme  whereby  each
 doctor  is  tg  care  for  only  2500  people
 and  therefore  the  seats  should  not  be
 reduced.  I  request  the  hon.  Minister
 to  impress  upon  the  Orissa  Govern-
 ment  to  make  a  little  more  provision
 in  the  health  budget  so  that  necessary
 expansion  of  medical  colleges  could
 be  there  and  adequate  staff  could  be
 avpointed  so  that  the  Indian  Medical
 Council's  objection  to  the  increase  in
 the  number  of  seats  is  met.  Today
 if  we  reduce  100  seats,  five  years
 after  we  will  suffer  and  it  will  be
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 difficult  for  the  State  Government  to
 find  out  good  doctors  especially—for
 the  backward  areas.  Doctors  are  not
 going  to  the  backward  areas  and  they
 have  to  be  given  some  incentives  ur
 recruited  from  those  areas  and
 classes.

 Orissa  is  availing  a  very  negligible
 assistance  from  credit  institution.
 When  the  Agricultural  Refinance  Cor-
 poration  Bill  was  discussed,  we  saw
 that  Orissa  hardly  got  about  a  crore
 of  rupees  from  that  Corporation,  Un-
 less  the  State  Govenment  is  activised
 and  unless  they  take  expert  opinion,
 they  cannot  formulate  schemes.  Orissa
 is  backward  and  according  to  the
 speech  of  the  Chairman  of  the  Agri-
 cultural  Refinance  Corporation  that
 they  want  to  give  more  assistance  to
 such  States.  There  should  be  provision
 in  the  State  so  that  they  take  advant-
 age  of  institutional  credit  to  develop-
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 ment,  From  the  report  we  find  that
 Maharasthra,  Mysore  and  Tamilnadu
 have  taken  Rs.  30  to  Rs.  50  crores;
 whereas  Orissa  had  taken  hardly  one
 crore  of  rupees.  Therefore,  the  gov-
 ernment  machinery  should  be  so
 geared  up  that  they  can  formulate
 schemes  which  can  cope  with  the
 development  programmes.  With  the
 help  of  the  Agriculture  Refinance  Cor-
 poration,  the  dairy  development,  forest
 development  and  so  many  other  works
 can  be  taken  up,  but  Orissa  has  not
 been  able  to  cope  up  with  it.  Even
 in  these  supplementary  demands,  only
 Rs.  30  to  40  lakhs  have  been  provided.
 This  is  not  sufficient.  There  must  be
 a  special  cell  so  that  Orissa  can  take
 advantage  of  this  institutional  credit
 and  advance  further.

 Regarding  the  provision  of  Rs,  में
 lakhs  for  the  cyclone  salvage  scheme,
 I  am  doubtful  whether  they  can  get
 Rs.  60  lakhs  by  salvaging  the  uprooted
 trees.  When  the  trees  are  uprooted,
 the  roads  are  obstructed  and  this  is
 ment  only  to  clear  the  roads.  so  that
 communications  can  be  restored,  If
 they  can  realise  Rs.  60  lakhs,  I  have  ro
 objection  to  this  provision,  But  I  do
 not  think  they  will  be  able  10  realise
 Rs,  60  takhs.
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 Recently  a  licence  was  given  1o  a
 paper  mill  to  be  set  up  in  Jeypore  in
 Koraput,  There  are  some  vested  inte-
 rests,  three  or  four  paper  mills  already
 existing  in  Orissa,  who  do  not  want
 that  another  paper  mill  should  be  set
 up  and  they  are  creating  trouble.  The
 previous  ministry  gave  a  licence  but
 put  in  a  condition  that  they  should  not
 export  the  pulp  outside.  Koraput  has
 enough  raw  materials  for  setting  up
 another  paper  mill.  I  do  not  know  why
 it  is  not  progressing.  I  am  told  the
 paper  mill  has  not  been  given  elect-
 ric  transmission  line.  If  power  is  not
 given,  how  can  the  mill  work?  I  want
 to  know  whether  there  has  been  some
 difficulty  in  setting  up  that  mill.  If
 some  difficulties  are  there,  they  should
 be  removed  and  this  papr  mill  should
 be  allowed  to  start  working,  so  that  a
 large  number  of  people  may  get  em-
 ployment  and  the  shortage  of  paper
 may  also  be  relieved.
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 There  is  a  ferro-silicon  plant  m
 Rayaghada,  which  is  the  second  piant
 in  India.  Its  exports  run  into  crores
 of  rupees  and  it  is  earning  valuable
 foreign  exchange  for  us.  It  has  got
 a  licence  for  expansion,  but  it  has  not
 been  given  the  necessary  electric  power
 If  electric  power  is  not  given,  it  can-
 net  expand  and  earn  more  foreign
 exchange.  Therefore,  it  should  be  the
 endeavour  of  the  State  Government  to
 see  that  electric  energy  is  given  to  that
 plant  so  that  it  can  expand.  Expan-
 sion  itself  will  improve  the  condition
 of  the  people  there  because  with  the
 expansion,  more  than  5,000  people  will
 get  employment.

 With  these  suggesticns,  I
 the  supplementary  demands.

 *SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  Mr.  Chairman,  Sir,
 while  participating  in  the  discussion
 on  the  Supplementary  Demands  for
 Orissa,  I  would  like  to  strees  upon  a
 few  points  for  the  consideration  of  the
 House.

 You  are  no  doubt  aware  of  the  fact,
 Sir,  that  40  per  cent  of  the  population
 of  Orissa  comprise  of  tribal  and  back-
 ward  class  people.  These  people,
 despite  their  natural  vigour  and  zeal
 for  hard  work,  continue  to  languish  in

 support

 “The  original  speech  was  delivered  in  Bengali.
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 abject  poverty  and  what  is  mere
 lamentable  in  their  case  is  that  even
 though  26  long  years  have  elapsed,
 after  independence  their  lot  has  not
 improved  in  any  appreciable  manner.
 It  is  in  this  background,  that  I  will
 urge  that  the  question  of  betterment  of
 the  lot  of  the  backward  tribal  people
 of  Orissa  must  engage  our  attention
 and  their  cause  must  receive  highest
 priority  in  the  plan  for  action  for
 Orissa,

 Sir,  the  demands  before  the  House
 have  allocated  a  sum  of  one  crore
 rupees  for  the  spread  of  education.  It
 is  presumed  that  this  amount  is  meant
 tor  the  construction  of  school  build-
 ings.  I  feel  that  in  the  background  of
 the  appaling  backwardness  of  the
 State  and  the  poor  State  of  literacy
 among  the  people  and  particularly
 among  the  tribal  people,  more  funds
 should  have  been  allocated.  I  would
 also  suggest  that  better  plans  should
 be  formulated  for  undertaking  mass
 education  measures  and  schemes  should
 be  executed  with  care  and  earnestness.

 The  State  of  Orissa  presents  a  para-
 dox  in  the  agricultural  sphere.  Even
 though  the  land  is  fertile  and  cultiva-
 tors  are  hard  working,  the  Stale  of
 agriculture  is  not  as  prosperous  as  it
 should  have  been  and  cultivators  are
 leading  a  miserable  life.  A  bill  to
 reform  the  tenancy  Acts  was  introduc-
 ed  in  the  Assembly  but  it  could  not  be
 passed.  Recently  the  matter  had
 come  up  for  consideration  before  the
 Consultative  Committee  of  Orissa.  It
 is  very  essential  Sir,  that  the  tenancy
 reform  measures  should  be  undertaken
 immediately  to  ensure  that  the  tillers
 of  soil—the  landless  labourers,  the
 share  croppers,  are  made  the  owners
 of  the  land  they  till  and  this  one  single
 measure  will  instil  in  them  a  hope  that
 will  guide  them  a  long  way  to  change
 vastly  agricultural  panorama  of  the
 State.  Not  only  that  the  State  will
 produce  more  but  it  will  also  help
 more  substantially  that  at  present  in
 contributing  towards  the  food  buffer  of
 the  country  and  help  to  fight  the  food
 shortage  that  has  become  more  fre-
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 quent  over  the  few  past  years,  in  a
 better  way.

 346

 Yet  another  point  that  I  would  like
 to  emphasise  in  this  connection  is  the
 question  of  making  better  irrigation
 tacilities  available  to  the  cultivators
 of  Orissa.  The  supplementary  demands
 have  made  an  _  allocation  of  Rs.
 14,58,000  for  this  purpose.  So  far
 so  good.  But  how  much  can  be
 achieved  out  of  this  meagre  am-
 ount  when  we  look  to  the  enor-
 mity  of  the  problem  that  prevails  in
 the  Slate  today.  No  doubt,  some  more
 allocations  have  been  made  in  the  main
 budget  but  the  total  amount  allocated
 will  surely  fal]  short  of  the  require-
 ment  of  the  State.  Unless  we  are
 able  to  create  better  irrigation  facib-
 ties  through  lift  irrigation,  sinking  of
 tubewells  and  creating  better  canal
 system,  the  present  agricultural  condi-
 tion  of  Orissa  cannot  be  improved.
 There  is  a  great  shortage  of  chemical
 fertilizer  in  the  State.  It  hardly  needs
 to  be  emphasise  that  fertilizer  is  a  very
 import  input  for  achieving  a  reai  zgri-
 cultural  break-through  in  any  State
 and  it  is  therefore  necessary  that  every
 step  should  be  taken  to  see  that  the
 State  of  Orissa  is  supplied  the  fertili-
 zer  that  it  needs.

 Rural  electrification  is  anotner  weak
 point  that  the  economy  of  Olissa  15
 suffering  from  a  very  long  tise.  It  is
 a  very  we.l-known  fact,  Sir,  that  the
 whole  of  the  Eastern  region  and  more
 particularly,  the  States  of  Orissa  and
 West  Bengal  are  being  meted  with  a
 treatment  of  neglect.  The  figures  of
 rural  electrification  for  these  two
 States  when  compared  with  the  tigures
 of  other  States  of  India  will  reveal  tne
 unsavoury  truth.  The  key  to  progress.
 be  it  in  the  sphere  of  agriculture  or  ia
 industry  lies  in  the  utilisation  of  elec-
 tric  power  and  it  is  but  proper  that  a
 backward  State  like  Orissa  and  also
 West  Bengal  should  be  given  more
 facilities  and  the  schemes  for  rural
 electrification  for  these  two  States
 should  be  given  more  funds  and  exe-
 cuted  with  promptitudue.

 One  of  the  factors  that  perpectually
 add  to  the  miseries  of  the  people  of



 D.S.G.  (Orissa)
 1973-74

 [Shri  Krishna  Chandra  Halder]
 Orissa  is  the  devastations  that  folluws
 in  the  wake  of  cyclones  and  ilooils  cal
 most  every  year.  The  land  is  ravaged
 by  floods.  People  lose  their  home.
 and  hearths  and  the  cultjvated  land  is
 submerged.  But  the  devastations  that
 is  caused  by  cyclones  is  far  moe
 serious  and  far  more  gruesome.  Some
 aliotalions  have  9४८०  made  in  the  pre-
 sent  demands  for  the  flood  protertiou
 measures.  I  feel  thal  looking  ta  long
 history  cf  flood  havocs  that  the  State
 had  to  suffer,  master  plan  for  ocd
 control  is  urgently  needed.  The
 amount  of  Rs.  60  lakhs  will  utterly
 fail  to  provide  any  real  relief  to  the
 cultivators  and  the  poor  people  why
 are  invariably  the  worst  victims  of
 such  calamities.  More  vigorous  stapes
 should  be  taken  ior  alforstation  as  ८
 measure  10  flood  protection.  In  the
 similar  way  the  budget  allocation  for
 replantation  of  trees  to  recroup  the
 losses  suffered  during  the  last  devasta-
 ting  cyclone  that  the  State  had  to
 sufter  is  perhaps  not  adaquate.

 Sir,  the  State  presents  no  doubt  a
 very  pathetic  picture  so  far  as  public
 health  measuras  are  concerned.  The
 out  break  of  equidemics  in  the  State  is
 not  a  matter  of  rare  occurence,  फि»
 cepting  in  cities,  the  health  centres  in
 the  rural  areas  are  utterly  ill-equipped
 and  in  a  state  of  neglect.  It  is  not
 very  uncommon  where  a  centre  may
 have  a  doctor  but  not  the  medicine:
 and  where  the  medicines  are  not  avail-
 able  the  doctors  may  be  missing.  In
 a  State  where  the  70  pes  cent  of  the
 population  live  under  poverty  level,
 the  urgency  to  tone  up  the  public
 health  measures  and  to  expand  it
 vastly  in  the  rural  areas  need  no  reite-
 ration.  It  is  all  the  more  essential  that
 a  great  chunk  of  the  population  of  the
 State  comprise  of  tribal  advasis  and
 without  a  proper  expansion  of  public
 health  schemes,  these  poor  people  will
 continue  to  remain  the  choicest  vic-
 tims  of  death  and  diseases.
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 Finally  before  winding  up  the  dis-
 cussion  I  would  like  to  emphasise  that
 the  manifold  problems  of  the  State  can
 be  better  handled  and  solved  by  the
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 representatives  of  the  people  them-
 selves.  The  demands  have  provided
 Rs.  67  lakhs  tor  the  revision  of  elec-
 toral  rolls.  In  order  that  the  problems
 pertaining  to  the  welfare  of  the  trib.
 people,  improving  irrigation  facilities.
 supply  of  fertilizer,  education,  flood
 protection  measure,  public,  health  and
 rural  electrification  measures  can  be
 undertaken  and  completed  quickly,  the
 first  imperative  is  to  have  a  Goverr-
 nent  comprising  of  the  elected  repre-
 sentatives  of  the  people  and  it  is  in  this
 context  very  necessary  that  elections
 in  Orissa  should  be  held  as  early  as
 possible.  With  these  words,  Sir,  I
 econclide  my  speech.

 SHRI  SHYAM  SUNDER  MOHA-
 PATRA  (Balasore):  Mr.  Chairman,  Sir,
 Orissa  is  one  of  the  poorest  of  States
 in  India.  I  remember  having  read  an
 article  by  Mr.  Andrews,  a  great  social
 worker,  that  when  the  Father  of  the
 Nation,  late  Mahatma  Gandhi,  had
 been  to  Orissa,  seeing  the  hall-clad
 and  hali-naked  people,  tears  rolled
 down  his  cheeks  and  he  felt  that  in
 free  India  something  has  to  be  done
 for  all  these  poor  people.

 In  Orissa,  most  of  the  towns  ore
 very  much  under-developed,  particul-
 arly,  the  biggast  of  Orissa’s  towns,
 Cuttack  district  which  is  one  of  the
 dirtiest  towns  in  our  country.  The
 Planning  Commission,  in  their  allot-
 ment,  have  considered  large  chunks  of
 money  for  other  States  while  a  very
 negligible  amount  has  been  spent  for
 Orissa.  In  Andhra  Pradesh,  in  1972-74
 and  1973-74,  Rs.  32  lakhs  and  Rs.  32
 have  been  spent  respectively:  in
 Assam  Rs.  35  lakhs  and  Rs.  £0
 lakhs:  in  Himacha  Praderh  Rs.  73
 lakhs  ond  Rs.  47  lakhs;  in  ‘Maha-.
 rashtra-Rs.  1.69  crores  and  Rs.  1.19
 crores;  in  West  Bengal—Rs.  8.89  crores
 and  Rs.  13.55  crores  whereas,  in  Oris-
 sa,  in  1972-73,  it  was  Rs.  17  lakhs  and.
 in  1973-T4,  it  was  Rs.  18  lakhs.

 So,  1  demand  that  more  and  more
 amounts  should  be  earmarked  for  towns
 ef  Orissa  so  that  they  can  be  deve
 loped.
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 As  fr  as  Cuttack  is  concerned,  the
 sewage  system:  is  most  under-develop-
 ed.  In  fact,  there  is  no  sewage  system
 in  the  city  at  all.  It  was  estimated
 that  Rs.  6  crores  have  to  be  spent  to
 make  it  perfect  whereas  upto  1971-72,
 hardly  Rs.  82,92,000  have  been  spent.
 So,  the  Planning  Commissicn  has  to
 consider  and  see  that  the  city  of
 Cuttack,  the  biggest  city,  has  a  larger
 elaim  than  the  other  cities  oj  India..

 MR.  CHAIRMAN:  How  much  more
 time  would  you  require?  There  is  an
 balf-an-hour  discussion.....

 SHRI  SHYAM  SUNDER  MOHAPA-
 TRA:  I  will  finish  in  another  three
 minutes.

 Rourkela  steel  iswn  is  one  of  the
 most  important  towns  where  two  lakhs
 of  people  are  living.  There  has  heen,
 till  now,  no  transfer  of  lar  frum  the
 Government  of  Orissa  to  the  Rourkela
 Steel  Plant  authorities  on  account  of
 which  there  has  heen  10  adequate
 development  of  the  township.  Con-
 ference  has  been  held  but  no  usefui
 results  have  come  out.  So.  1  demand
 that  the  Government  of  Orissa,  unde
 the  President’s  rule,  should  transfer
 adequate  land  to  the  Steei  Plant  autho-
 rities  so  that  the  town  administration
 there  can  take  suitable  teasures  for
 improvement.

 As  far  as  education  is  concerned,  the
 previous  speakers  have  spoken  ode-
 quately  about  it,  but  I  would  like  tc
 point  out  that  not  muh  has  been
 @armarked  for  devalopment  of  schools,
 colleges  and  universities.  We  have
 three  Universities  in  our  State,  about
 84  colleges,  1800  high  schools,  4,780
 Middle  English  schools,  and  28.00.
 Lower  Primary  schools.  In  1947-48
 we  spent  only  Rs.  1,46,88,000,,  and  till
 the  end  of  the  Fourth  Plan  we  had
 spent  Rs.  14,25,00,000,  The  allotment
 for  the  entire  Fifth  Plan  ‘s  about  Res.
 88  crores  out  of  which  Rs  fe  crores
 will  be  spent  on  primary  education
 therefore,  nothing  much  is  left  for
 higher  education  and  far  less  for  the
 university  eduation.  So,  I  demand
 that  the  Government  should  focus  more
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 uttention  for  the  deve,opmen:  of  edu-
 cation,  so  that  the  people  of  Orissa,
 where  only  28  per  cent  conzlitute  tv
 uterates,  may  have  a  better  sfuadad
 of  consciousness.
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 The  Government  of  India  hal  dir-
 ecled  the  Orissa  Government  a  few
 years  ago  that  those  teachers  who
 bad  the  national  award  should  have
 3-year  extension  of  service.  But  this
 has  not  been  implemented  till  new
 and  those  teachers  who  had  the  national
 award,  those  good  and  popuiar  tea-
 chers  who  could  contribute  to  the  edu-
 cation  pursuit  of  students,  are  now  in
 confusion  as  to  whether  they  will  have
 this  extension  or  not.  At  feast  under
 the  President's  rule,  this  must  be  आन
 plemented,  and  the  teachers  shouid  be
 given  extension  of  service.

 There  is  a  lot  of  corruption  in  the
 Supply  Department  about  which  we
 have  spoken  on  the  floor  of  tha  House
 times  without  number.  Only  135
 week  it  was  found  out—at  such  a  time
 when  the  entire  State  is  passing
 through  a  grave  crisis—that  about
 5.000  tins  of  vanaspathi  were  lying  in
 the  godowns  of  the  Cuttack  city,  worth
 Rs,  7  lakhs.  It  is  a  fantastic  thing.
 When  people  are  not  getting  oil,  when
 people  are  not  getting  vanaspaihi.
 when  people  are  not  gatting  genec,
 about  5,000  tins  were  lying  in  godawns.
 That  means,  the  administration  has
 to  be  tightened  up.  In  the  Supply
 Department,  the  people  are  corrupt.  In
 the  President's  rule,  the  Governor  and
 the  administration  should  ak?  firm
 action  against  them  so  that  people  do
 not  suffer.

 Lastly,  I  want  to  bring  to  the  netice
 of  the  House  that  the  entire  Sta‘  of
 Orissa  is  now  lashed  by  heaty  rains:
 maybe,  all  the  rivers  are  in  spats,  I
 was  in  Orissa  yesterday  and  the
 before.  It  was  raining  very  heavily.
 We  have  to  consider  now  taking  up
 some  medium-sized  projects  fur  fool
 control.  I  come  from  Balasore  district
 where  the  Swaranrekha  project  has
 passed  thrcugh  different  plans—from
 the  First  Five-Year  plan  till  now--and
 nothing  tangible  has  come  out.  There

 day
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 Was  an  expert  committee  which  was  10
 give  its  report  by  the  end  of  August,
 about  the  utility  of  the  project,  about
 the  dimension  of  the  project,  the
 complete  picture  about  this  multi-
 purpose  project  and  of  the  three
 participating  governments,  West  Ben-
 gal,  Bihar  and  Orissa.  I  think,  the
 expert  committee  has  not  given  this
 report,  and  the  Government  of  Orissa
 has  also  not  given  its  final  feasibility
 Teport.  The  hon.  Minister  shculd
 impress  or  the  Government,  on  the
 respective  Department,  30  that  this
 project  may  be  taken  up  immediately
 and  Balasore  district,  at  least  the  ‘mor-
 thern  part  of  Orissa,  is  not  threatened
 by  floods  any  more.

 MR.  CHAIRMAN:  This  dabate  will
 be  taken  up  tomorrow.

 17.35  brs.

 HALF-AN-HOUR  DISCUSSION

 DeTERIORATING  Rationinc  ConpITIoNs
 IN  KERALA

 MR.  CHAIRMAN:  Now,  we  take
 up  the  half-an-hour  discussion.

 Mr.  Chandrappan.

 SHRI  ८.  K.  CHANDRAPPAN
 (Tellicherry):  Answering  a  question

 on  23rd  July,  the  hon.  Minister  had
 said:

 “Distribution  of  foodgrains  with-
 ir,  the  State  is  the  responsibility  of
 the  State  Government.  Keeping
 in  view  the  overall  availability  of
 foodgrains  in  the  Central  pool  and
 the  needs  of  other  deficit  and  dro-
 ught-affected  States,  the  reasonable
 requirements  of  the  Government  of
 Kerala  are  being  met  from  the
 central  pool.  The  following  quan-
 tities  of  foodgrains  were  supplied
 to  Kerala  from  the  central  pool
 during  May  and  June.”

 He  said  that  in  May  they  have  sup-
 plied,  considering  the  reasonableness
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 and  the  requirements,  85,300  tonnes  of
 foodgrains  and  in  June,  it  is  slightly
 more-#6,100  tonnes.  This  was  a  rath-
 er  misleading  statement,  a  statement
 by  which  the  Minister  had  tried  to
 hide  the  fact  from  the  House.  That
 is  how  this  half-an-hour  discussion
 rises.

 Nobody  can  dispute  the  fact  that
 the  distribution  of  foodgrains  in  the
 State  is  the  responsibility  of  the  Sta-
 te.  But,  with  regard  to  Kerala,  as  you
 know,  there  is  a  special  situation.
 In  1965,  when  the  Central  Govern-
 ment  had  abolished  the  Southern
 Food  Zone  and  set  up  a  single  State
 Food  Zone,  they  have  made  certain
 solemn  promises  to  the  State  of
 Kerala.  They  have  promised  that
 they  will  give  12  ounzes  per  head  per
 day  for  every  adult  individual]  in
 that  State  and  to  maintain  that  ration
 they  also  said  that  they  will  supply
 80,000  tonnes  of  rice  and  80,00  tonnes
 of  wheat  per  month.  Our  point  is
 that  this  Ministry,  Central  Govern-
 ment  had  failed  so  miserably  in  ful-
 filling  its  own  promises.  That  has
 created  a  serious  situation  in  Keraia,
 a  State  which  is  chronically  deficit
 in  the  matter  of  food.

 The  requirements  of  Kerala  is  27
 lakhs  of  tonnes  of  food  every  year
 and  the  production  there  is  only
 13.5  lakhs  tonnes.  The  deficit  is
 50  per  cent  and  this  deficit  the
 Central  Government  had  agreed
 that  they  would  make  up  and
 because  of  their  continuous  failure
 in  fulfilling  their  own  promises
 made  to  that  State,  the  situa-
 tion  in  that  State  now  is  pretty  seri-
 ous,  serious  to  the  extent  that  the
 normal  life  in  the  State  has  come  to
 a  standstill.  That  is  the  fact  of
 life.  The  Government  might  say  so
 many  things.  There  are  series  of
 bandhs.  People  are  coming  to  Delhi
 to  demonstrate  in  front  of  the  Par-
 liament.  Every  day  in  the  State
 buses  are  pelted  with  stones  by  the
 students.  The  educational  institu-
 tions  are  not  functioning  normally
 and  in  the  ration  shops—there  are
 12,000  of  them  through  which  the  Go-
 vernment  used  to  distribute  foodgra-


